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New Delhi: this the A day of VbV s 1997,

HON 'SLE MR, S.R.ADIGE MEMBER(A) o

shri Bharat Bhushan (MES 310854 )

/o Late shri mnar Nath,
UpC,, OFfice of the Djmmandant
thgineer Stores Depot, Delhi Cantt- 110010

R/O KG"Z/ 3?2 [} Ulk F‘Sp U!‘i,

NBLJ Delhl 110“18 o.o.'.Applicanto

(By Adwecates shri M,L.Chaula )

e psus
Union of India
through
the ®cretary to the Govt, of
India,

Ministry of Def‘ence, Govts of India,
Central Secretariaty

South Blodk,

Neu Delhis= 1100119

2. The nirector General,
addl. Dta. General of O0rg/ Org=4(Civ)(c),
Adjutant General s Bench,
Amy Headquarters,
Sena Bhawan, DHn PO
New Delhi - 110011,

3. The Cchisef Ehglneer,(MES)
" Delhi 2one,
‘pDelhi Canttc 140010

4. The Dmmandant,
fngineer Stores Degot,

mlhi Cantt~ 1101010 ......RBSponde'ltS.

(By adwcate: shri VSR Krishna,
JUDGMEN T

fApplicant impugns order dated 22.4.96
(annexure~a10) transferring him from Delhi to

Bikanere

2, Applicant joined service as LDC on | 1.7.72

and was p romo ted an UDC on 19.12,95, By impugned order

- dated 224,96 he uas transferred from Delhi to
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Bikaner. He rep reseﬁted against that transfer
on 21050496uhich was rejectasde. He again

rep resented on 27.9.96. Mean  hile during
pendency of disposal of his rep resentation
dated 2105..96 he y 25 elected as Member of
Wwrks Oommittee and now seeks protection of

Defence Ministryds OM dated 2.4.80 (Annexure-A3(s)

against his transfer to Bikaner,

30 Respondents in reply state that the
transfer order was issuad on 22,496 and was
to have been implemented by 30.6.96 . Till that

point of time applicent was not a member of the

" wrks Oommittes. They state that he represented

against his trznsfer on entirely different
grounds and pending dscision on his rep resenﬁation
he was elaected Member, Wrks Committees aﬁd thus
cannot get the protection of OM dated 254.80.
Reference has also been made to raspondeh{tS'
letter dated 23.2.93 which grants profection from
transfer against fiwve impo rtant office:bears of

Unions/ Associations and it is contended that

" applicant is not one =amongst these fiwve,

4. I find - that OM dated 2.4.80 provides

that for transferring elected representatives

of prks Committees prior'approval of the Defence
Ministry should be obtained after explaining the
reasons for the treznsfer. mpplicant himself in his
representation dated 27.9.96(annexure=g8) has
prayed that before relisving him the Def‘ence‘
Ministry?'s Mfidz‘?-ébp:rﬁ'\‘/él‘bé'obltained{'ﬁ'efﬁ is
Rothing to indicats that this has been dome.,

5. This O0a is disposed of with direction
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to Respondent No.1 to exmmine the applicant's
case in the light of the facts men tionad
dove ahd pass a speaking order thsreon

within 2 months from the date of receipt of a

copy of this order, No costs.
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( S.R.ADIGE )
M EMBER( )
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